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(Shri Motibhai R. Chaudhary

then left the House)

12.19 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

REPORTED SHORTALL IN INTEREST ACCOUNT
oF EMPLOYEES' PROVIDENT Fuxp OR-
GANISATION
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12.20 hrs,

[Mr. DepPUTY-SPEAKER in the Chair].

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):
Sir, The pattern of investment is
prescribed by Government from time
to time under para 52 of the Em-
ployees’ provident Fund Scheme. In-
itially Government required that all
the monies be invested in  Govern-
ment securities. The investment
pattern had since been liberalised and
was in force from 1-1-1979 to 31-12-
1980 as under:—

Not less than 209

(ii) Statec Government securitics and Government guaranteed Not less than 20%

securitics,

(iti) Post Oifice Time Deposit and seven years National Sa-
vings Certificates (S=cond and Third issue).

(iv) Special Deposits Scheme

Not exceeding 35%

Not exceeding 25%

It has been furtherliberalised with effect from: st

January, 1981, as underi—

(i)  Central Government securities

Not less than 159

(ii) State Government secarities and Government guaranteed Not less than 159

securities.

(iii) Post Office Time Decposits and scven years National

Not exceeding 40%,

Savings Certificates (Sccond and Third issue).

(iv) Special Deposits Scheme

Not exceeding 30%

**Not recorded,
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The existing investments are how-
ever not affected until they mature or
unless the conversion is permitted.

(i) GCentral Government securities

(ii} State Government securities and Gover;
securities.

(iii) Post Office Time Deposils and Small savings

(iv) Special Deposit Scheme

The rate of interest in the case of
post office time deposits is at pre-
sent 10.5 per cent per annum while
the rate of interest on special depo-
sits is at present 10 per cent per
annum, The rate of interest in the
case of Government securities, Go-
vernment guranteed securities and
savings certificates range from 3 to
6.5 per cent, The average rate of 1n-
terest earned in respect of the invest-
ments relating to unexempted esta-
blishments during the year 1979-80
has been reporteq to be 7.6 per cent.

1978-79 . . . . .

197980 . ; . .
1980-81 . : : . .

The rate of interest credited to the
accounts of the subscribers has been
higher than the rate of interest ear-
ned on the investments in the recent
past. The Cummulative short-fall in
the interest account upto 1980-81 s
estimated to be Rs. 26.42 crores.

It has always been the endeavour
of the Government to liberalise the

Year

198081 .

1981-82 . : . " . . "
1982-83 .

198384 .

1084-85 .

nment guaranteed
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As on 31st March, 1880, the total
investment in respect of unexempted
establishments amounted to Rs. 2500.05
crores as under:—

Rs. 774.85 crores.

Rs. 543.28 crores.

Rs. 651.08 crores.
Rs. 530.84 crores.

According to para 60 of the Em-
ployees' Provident Fund Scheme, 1952
the account of each member ig to be
credited with interest at such rate as
may be determined by the Central
Government in consultation with the
Central Board of Trustees of the Fund,

The rate of interest declared nas
ranged from 3 per cent in 1952-53 to
8.25 per cent during 198(-81. The
rates of interest declared during the
last three years has heen s follows:—

8259 plus 1/29, bonuslor not withdrawing
any amount {rom the Provident Fund
during the vyears 1976-77 and 1977-78.

8-25%
8-259%

pattern of investments so that they
may earn higher rate of interest. As
stated earlier the Government have
recently revised the pattern with eff-
ect from 1-1-1981. It is expected
that consequent on thig revision the
interest earnings would increase in
the future when it may be possible to
wipe out the tota] short-fall in the
interest account in another four years
as shown below:—

Amount of Short-fall
Rs. 26-42 crores
Rs. 21-11 crores
Rs. 16-56 crores

Rs. 911 crores

Nil.
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“Since the Governmnent has taken
the responsibili'v tp decine the rate
of interest, it is necessary for the
Governmeat to review the invest-
ment policy from trme to time in the
light of prevailing interesl  rales.
The rate of in'erest allowed to the
subscribers should provide for a
reasonable return tiking into acecunt
thg erosion in the valus of rupee on
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the one hand and r.te of intcrest cn
investments and deposits with the
public sector and on long-term de-
posits with banks.”

These recommendations are under
consideration of the Government,
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“You can get exira iacome everv
month even after you retire.’
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There are 3085 exempted establish-
ments as on 31-3-1080. They had a
total investment of Rs. 3347.32 crores.
These establishments also require to
make these investments in accordance
with the pattern prescribeq in  the
order by Government from time to
time. According to a condition
prescribed in the order granting ex-
emption effective from 1975, the ex-
empted establishments are also re-
quired to credit interest to the ac-
counts of the subscribers at the same
rate prescribed by the Government.
It has come to notice that most of
these establishmentg are crediting
interest to the accounts of the subs-
cribers at lower rates, and that a
sub-committee of the Central Board
of Trustees has been set up to go
into the details, Mr. Pradhuman
Singh is the Chairman of the Com-
mittee.

SET T = AT

Several steps have been taken to
aimplify the forms and procedures
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for speedy settlements of provident

tund claims, The RPFCs have been
directed to hear the grievances of
subscribers and take immediate reme-
dial measures, Over the yeara Gov-
ernment have keen allowing higher
rate of interest yn the provident fund
deposits of the employees, starting
with 3 per cent rate of interest in
1952-53 the Government have increas-
ed the rite of 8.25 per cent in 1980-
81.

wY wetewme seom: o s o
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T T |

THE DEPUTY MINISTER [N THE
MINISTRY OF LABOUR (SHRI P.
VENKAT.A REDDY): Sir, under
para 52 of the EPF Scheme, all
monies belonging to the fund are re-
quired to be invested in trust securi-
ties mentioned in clauses (a) and {d)
of Section 20 of the Indian Trust Act.
Further, the maximum rate of inter-
est paid by the national banks is 10
per cent, The rate of interest earned
at present on Post Office Time Depo-
sit is 10.5 per cent and on special de-
posits, it is 10 per cent. Both of them
constitute 70 per cent of the total al-
locations. The remaining 30 per cent
is to be invested in Central Govern-
ment security deposit 15 per cent and
in the State Government security or
guarantee deposit 15 per cent. - The
vield out of the Central Government
security deposit is 7.75 per cent,

wit Trefeary crwEry: Tevrarer e
g, I TIT T FHPET | R ey
vz P o It e W o T
37 AYuT 77 7% o7 P P gefeew-
dew & awd aw fag g wnw oy
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SHRI P, VENKATA REDDY: This
ig completely in accordance with the
pattern of investiment for the G.P.F. of
the non-governmental. (Interrup-
tions).

»

st Tw feome awew o sw froE
czd g%, wETE e |

SHRI P. VENKATA REDDY: As
per the Act, these moneys are to be
invested according to the pattern
prescribed by the Government. Secu-
rity have to be taken. That is why,
as per the Act, you cannot invest this
in the nationalised banks,

MR, DEPUTY-SPEAKER: He
wanted to know the amount involved
in respect of the defaulted employers,
who have not deposited the provi-
dend fund.

SHRI P VENKATA REDDY: 1t is
altogether a different question.

MR. DEPUTY-SPEAKER: He wan-
teg that information, If you have
got it, you can furnish it to him.

SHRI RAMAVATAR SHASTRI: It
is connected with that... (Interrup:
tions).

MR, DEPUTY-SPEAKER: If you
have got that information, you can
give that,

SHRI P. VENKATA REDDY: That
figure is not available,
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MR, DEPUTY-SPEAKER: It is not
available; they will furnish it.

it tefeeet qEw . 3w Pauw
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MR. DEPUTY-SPEAKER: If I have
understood, your question is that the
nationalised banks pay more interest,
but these organisations give only 5
per cent, Why should they not get
the maximum benefit?

SHRI P, VENKATA REDDY: 1t is
not correct. These amounts are to
be invested as per the policy of the
Government, Seventy per cent of the
total amount is being invested in the
high-yielding interest deposits, that is
post® office savings deposit. There the
rate is 10.5 per cent, and the special
deposits rate is 10 per cent. This
accounts for seventy per cent depo-
sits, Only 30 per cent, 15 per cent
are in the State securities and 15
per cent in the Central securities,
where the rate ig 7.5 per cent and
that is low-yielding..{(Interruptions)

MR. DEPUTY-SPEAKER: Why
that difference?

SHRI P. VENKATA REDDY: It
is in conformity with other non-gov-
ernment employees provident fund
schemes. . . (Interruptions)

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): Where is the Labourl
Minister? 1 am raising a question of
priority. The other House is not in
session. The Minister has to be in the
House. . (Interruptions)

MR, DEPUTY-SPEAKER: Any
Minister can be there.
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SHRI BIJU PATNAIK (Kendra-
para): Not on a calling attention; the
Minister incharge must be there..
(Interruptions).

1 twbearw owa 0 T e=EE
% IRETE | AU I W®E
qU oY Atg-wEd g wwn we-
fefrex Afa-aat avs & s
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dfade § IS TTET Z | T FfeAe
fafrer :2T € o g &9 55w T
weg ! (EEum)

MR, DEPUTY-SPEAKER: They
have replied. It is calling attention.

SHRI M. RAM GOPAL REDDY
(Nizamabad): They ought to have
raised it earlier,

SHR] ATAL BIHARI VAJPAYEE:
The Labour Minister has gone to As-
sam; he is not here to reply to this
calling attention,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P
VENKATASUBBAIAH): Ministey of
State is here; it is not incumbent that
when a policy matter is discussed the
Cabinet Minister should be there..
{Interruptions).

MR. DEPUTY-SPEAKER:
ter of State is here.

it T Peremy owaw: AT o
T FA ¥ IWad Haws s F!
TTTE TF g @ un g Avte § A
Mg Td g swET F FEfiw g ?
feowre faae &7

g f= Tma afer T T & oE
T

MR. DEPUTY-SPEAKER: This is
not one of the issues, This is Calling
Attention,

SHRI ATAL BIHARI VAJPAYEE:
‘Sir, the Callihg Attention should be
withheld.

Minis-
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MR. DEPUTY-SPEAKER: It is
Calling Attention.

SHRI BIJU PATNAIK: So let it
be withheld.
SHR] RAMAVATAR SHASTRI:

Yes, because satisfactory reply has
not been sent,

MR, DEPUTY-SPEAKER: Calling
attention is only with regard to this
Re. 26.4 crores on interest account.
That ialormation hag been given,

SHRI ATAL BIHAR] VAJPAYEE:
No, let it be withheld.

MR, DEPUTY-SPEAKER:
next,

I go to

SHRI ATAL BIHARI VAJPAYEE:
You are protecting them.

ME. DEPUTY-SPEAKER: No, I
am protecting you.

With regard to the Calling Atten-
tion, the information is {urnished and
I am satisfied.

SHRI ATAL BIHARI VAJPAYEE:
Are you salisfied?

MR. DEPUTY-SPEAKER: | mys:zelf
put some questions and got informa-
tioa,

SHRI ATAL BIHARI VAJPAYEE:
But you have no answers,

MR. DEPUTY-SPEAKER: You are
raising issues.

SHRI ATAL BIHARI VAJPAYEE:
Defaulted amount is nol policy issue.

MR. DEPUTY-SPEAKER: With
regard {o the defaulled amount they
have saig it is not immediately avail-
able.

wﬂmﬁmwma:rm GTEE
q‘r‘l"—m‘n’vri'a-.'lﬁvr
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MR. DEPUTY-SPEAKER: Calling
Attention is only pertaining to the
subject matter which you have rais-
ed.

SHRI RAMAVTAR SHASTRI: But
maany things may be asked,

MR. DEPUTY-SPEAKER: Yes,
vou can raise all the relevant points.
If information is available, they will
furnish; if information is not awail-
able. they will not furnish.

'SHRI RAMAVATAR SHASTRI:
Why information is not available?

SHRI ATAL BIHARI VAJPAYEE:
Are vou satisfied with the informa-
tion given?

MR. DEPUTY-SPEAKER: As far
as the Calling Attention is concern-
ed. and whatever information was
asked, they have said the defaulted
amount they do not know. They have
said they will {furnisih it. That is all,
In regard to Calling Attention, I can-
not compel them to give the type of
reply you want.

1253 hrs
MATTERS UNDER RULE 377

(i) REPORT REQUEST BY WEST BENGAL

GOVERNMENT FOR PERMISSION OF RE-

SERVE BANK To SET UP ITS OWN BaAKNKING
COMPANY.

SHRI MATILAL HASDA: Sir. the
West Bengal Government sought the
permission of the Reserve Bank of
India to set up its own banking com-
pany with an authoriseq capital of
Rs. 5 crore, clarifying the background
against which the State Government
proposed to set yp its own  bank,

The Commercial Banks were re-
luctant to give agricultural loans to
the poor village people on the ground
that the repayments were discourag-
ing, But they did not feel any aver-
sion in the cases of big industrialists
they did not repay about Rs. 230
though they did not repay about Rs.
230 crore. The banks in West Bengal
lent Rs. 1.39 crores to the share crop-
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pers in 1980. The recovery in this case
was 40 per cenl and it was better
than any other State. Still, the
commercial  banks' role in West
Bengal remains disappointing.

Under the circumstances, I urge
upon the Finance Minister that the
licence to set up the West Bengal
Government's bank be granted im-
mediately, and the Minister may give
a statement in the House in this
regard.

(iiy REPORTED DEMOQO LITIONs BY D.D.A.
IN PREET Nacar EXTENSION AREA, DELHI
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